IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

£s
OA &R, /99 dt.29-4-99

Between

1. Vined Kumar

2., T. Prathima

3. T. Ananda Kymar

4, G.J, Jayaraj : Applicants

E nd

1. Genl, Manager, Ordnance Factery
Yeddumailaram, Medak Dist.

2. District Empleyment Officer
District. Empleyment Exchange

Sangareddy, Medak District : Respendents A
Ceunsel for the applicants : C, Prabhu
Advecate
Ceunsel for Respendent-1 : V. Rajm=swara Rae
oGSC

V.V. Anil Kumar
S5C fer State Gevt,

(23

Ceunsel fer Respendent-2

Ceram
Hen. Mr. Justice D.H. Nasir, VC

Hen, Mr. H, Rajendra Prasad, Member(Admn,)



689
OA.SR.1703/99 dt.29-4-99
Order

Oral erder (per Hen. Mr. Justice D.H. Nasir, VC )

Heard Sri C, Prabhu, learn=d ceunsel feor the applicants,
Sri V. Rajeswara Rae fer Respendent-l and Sri V.V. Anil Kumar
fer Respondent-2,
1. The apolicants' main grievance is that they have net
been permitted te appear at the Examinatien which is geing
te be held in the very near future fer the pest ef Lewer Divi-
sien Clerks in the effice of the Respendent-1 en the greund
that their names have net been spvensered by the Empleyment
Egchange. It is well settled by new that ne canédidates should
be disallowed from app=aring at the interview/test merely
because his eor her name has net been spensered by the Empley-
ment Exchange previded the applicant satisfies the basic
eligibility ctiteria,
2. It is therefere directed that the Respendent No.l shall
allew the applicant te appear at the written examinatien/
interview irrespective of the fact whther er net they have
been spenesered by the Empleyment Exchange previded the
applicants satisfii the basic eligibility erdteria.

3. The OA is disposed ef accerdingly. Ne erder as to cests.

! o .
=;,—————f"1lf) vi;_- e
(H. Rajendfa Prasad) D.H. Nasir)

Member n.) ice Chairman
Dated : 29 April, 99 .
Dictated 1a Open Ceurt EL‘Q>
WA
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